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0 RDER(Oral)

(Delivared by Shri S.C.Mathur, Chairtman)

This original application is directed against the
order of punishment imposed upon the applicant as a result of
the disciplinary proc7edings deawn againgt hin, By ths impugned
order the applicant has bsen reduced by 10 steps from Rs,1330

S

to Re,1050 in the time scale of pay for a psriod of 10 years
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from the date of issuye of the order, It Has.also bean providsd
in the order of punishment that the applicant will not sarn
increment of pay during the psriod of reduction and on the
expiTy of this period such reduction will have the effect

of postponing his futurs increments of pay.

2, The applicant at the relevant time was Head
Constabl% was posted at Shahdra Lockup., He was chargsd
with allowing food and wine in the lockup to under trials,
Shri Dhyan Singh 3/o0 Bhagat Singh and Shri Lalu S/o Shri
Bhairwa Rame In support of the charges the department
produced befpre the enquiry officer Inspasctor Shri Jai

Pal Singh, IIlrd Battalion, Oelhi Armed Police, Inspsctor

Shri J.P.Singh supportsd ths prosecution cass, In cross-

examination, it was questioned on behalf of the applicant
whether the under=trials had bsen subjected to modical
examination, He replisd in affirmative and added that the
medical report was in the negative, The disciplinary
authority preferrad to rely upon the sols testimony of
Inspector Shri J.P.Singh for recording the finding of guilt

against the gpplicante.

3. ‘Learned counsel for ths applicant has strongly
relied upon the statement of Shri J,P.3ingh wherein he
mentioned that the medical report was in the negative to
press his claim that the finding of guilt is not sustainabls,
We are unable to agree with the submission of the lsarned

counsel as it is for the disciplinary authority and not the
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Tribunal to reapprise tha evidence to come to a different

conclusion. The disciplinary authority was competent to

place reliance on tha sole testimony of Shri J.P.Singh

over the medical opinion,

4, No other point has been pressed by the lggrned
counsel for assalling the order recorded by the disciplinary
authority on the finding of guilt, In the circumstances the

application is lacking merit and is lisble to be rejected.

Se In visw of the above, the application is dismissed,

There will be no order as to costs,
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